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Order of the Tribunai 

• This application has been filed 

aga.nst theplan for closure of the 

establishment under MES. Heard Mr A. 

Dasgupta,learned counsel appearing on 

behalf of the applicants Union and Mr 

A.K.Choudhury, learned Addl.C.G.S.0 for 

the respondents .Mr Dasgupta apprehends 

that any type of action might be taken 

by the authOrities aftêrrthe closure of 
the estblishment. Mr A.K.Choudhury on 

the other hand opposes the admission on 

t ground that the application is pre-

nature because the authority is yet to 

take any decisioniin the matter. He also 

submits that the decision that may be 

taken by the authority may be beneficial 

to the applicants also. In that case 

there may not be any necessity of the 

applicants to approach this Tribunal. 

ealising the position Mr Dasgupta prays 

for withdrawal of this application with 
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O.A. 219/98 

Date 	 Order of the Tribunal 	I  

17.9.98, liberty 10 file fresh application as and 

-when necessity arises.Prayér for with- 

drawal is granted with liberty to file 

resh application if necessity arises. 

Application is dismissed on withdrawal. 

No order as to costs. 

pg 	

Member 

 

Wan 


